
Shri Narendra Singh MihUU: The
Raj Ratna Mills, Petlad, which is in 
my constituency, has been closed tor 
the last 1J years.  A committee was 
appointed under the chairmanship of 
Shri Oza who was" a member of this 
House, and its report has been sub
mitted to Government.  What reply 
has the Government of India given to 
the Gujarat Government in this con
nection?

Shri Dinesh Singh:  The difficulty
in all these questions is that hon. 
Members wish to go into cases of 
individual mills.  If they would let 
me know that they wish to go into 
the cases of individual mills, I will 
very gladly give the facts.  But it is 
difficult for me to recollect all the 
reports that have been submitted or 
other facts about individual mills.

Shri P. KamawwrU: Pondicherry is 
directly under the Central Govern
ment.  In connection with the affairs 
of the Bh&rati Textile Mills, Pondi
cherry, a committee of M.Ps. was 
appointed and that committee had 
recommended ten months ago that the 
mill has to be taken over by the Cen
tral Government.  What do Govern
ment propose to do with regard to 
the recommendation of that parlia
mentary committee?

Shri Dinesh Singh: I am sorry the 
hon. Member did not know the full 
facts.  The mill was taken over in 
June IMS and it is functioning from 
February 1M7.
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*244. Shri Abdul Ghani Dm  Will 
the Minister of Cm m in  be pleased 
to state:

(a)  whether U is a fact that  the 
woollen yarn is  being sold la the 
Indian market at a rate double than 
the control price;

(b> tf a* the action Mac  trim 
l atest those pa m  or fens  wh» 
evade surcharge, tnmome tax, 'sales- 
Ux  by selling the yam b> Mm>- 
aucrket; and
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Shri R. K. Blrla:  My friend Mr.
Abdul Ghani Dar has said something 
about a mill owned by Birla in Jam
nagar.  I happen to be the chairman 
of the board of directors of that mill. 
Mr. Abdul Ghani was not right in 
saying that this mill is making 100 per 
cent woollen yarn.

Wt vt»Nr in : *** *f *nsif ft- 
»ct tttt fa *fcr firfirfgr fcm ?r vnr 

11 vn% xfjs *r vf «Ff f Aft w*i?r 

arw ft ttttt i

Mr. Speaker: Order, order. He has 
not put one question.  As an hon. 
Member of this House, he has a right 
to put a question.  He ip an hon. 
Member like any of us.

Shri fiwpll:  We have • right to
listen to every Member,  Whenever 
any Member puts across somHring,
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those who do not want to hear him 
need not, but they should at least 
allow him.

Shrimatl Sharda Mukerjee: Parlia
ment is not the forum  for pleading 
any individual's private case, be he 
the managing director or otherwise. 
He can talk of general problems but 
he could not talk of his company. Is 
this a new precedent we are setting 
up?

Mr. Speaker: Perhaps for the first 
time he is put Ling a question in this 
House.  He saw that every Member 
has a preface for every question. Let 
him put his question.  Just have a 
little patience.

Shri R. K. Birla: The hon. Minister 
paid that there were three kinds of 
woollen yarn and the prices are all 
fixed for the three kinds.  One is 
hosiery, another  is  worsted  yarn, 
weaving yarn and the third is knit
ting wool.  May I know why the 
prices have not been fixed yet, parti
cularly when the Government knows 
that on all the three kinds of yarn 
which contain 100 per cent imported 
wool, the effect of devaluation was
57.3 per cent?

Shri Shaft Qureshi: The hon. Mem
ber knows very well that the prices 
are already fixed.  Possibly what he 
means is that proportional distribution 
in thece sectors is not done properly. 
So far as price distribution and pro
duction and control are concerned, the 
report of the K. K. Shah Committee 
is before the Government and they 
will come to a decision after studying 
it.
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Production in Dnrgapnr Bteel  Plant;

+
*245. Shri Matfhn Limaye:

Shri Manlbhai J. Patel:
Dr. Bun Manohar Lohia:
Shri S. M. Banerjee:
Shtl George Fernandes:
Shri Sradhakar Supakar:
Shri Ram KMian Gupta:

Will the Minister of Steel, Mines 
and Metals be pleased to refer to the 
reply given to  Unstarred  Question1 
No. 785 on the 7th April,  1967 and 
state:

(a) whether the  Report of  the 
Committee headed by Shri G. Pande 
regarding the shortfall in the produc
tion of Durgapur Steel Plant has since- 
been received; and

(b) if so,  the findings thereof?

The Minister of Steel,  Mines  and 
Metals (Dr. Cbenna Reddy): (a) Yes, 
Sir.

(b)  A summary of the Report and 
the recommendations is laid on the 
Table of the House.  [Placed in Lib
rary. See No. LT-505/67],

: art
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•‘....the management seemed 
to have neglected many essential 
responsibilities like proper main
tenance, lack of rigid control on 
quality of products, checking staff 
indiscipline and building up of 
staff competence.”

vrt;  ̂  w  ̂ :

"The damage has been caused 
by  wrong  operating  practices, 
neglecting maintenance, and in
effective inspections and this is- 
in spite of ample warnings having, 
been received in the past.”




